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 THE DEPUTY CHAIRMAN: Now, I
shal] first put the amendment moved by
Shri Satya Prakash Malaviya to vote.

The question is:

"'Ihat in the said Resolution in the fourth
Liné, for the words or a further period
of six months’ substitute the words up*

the 31t Deccmber 1989~

The monan was negalwed_
THE DEPUTY CHAIRMAN:. Now,

1 shall put the amendment moved by Shri
Shn Subramaniay Swamy to vote.

'Thg. question is:

“That after the said Resolutlon the
following be added, namely—-

“That the House ‘further

jnataka Assembly shall be held mot

later than the general elections to the

1ok Sabha”,

L]

The' motion was negdtived,

SHRI M, -S. GURUPADASWAMY
Madam, T oppose the continuation
of President’s rule ip. Karnataka. There
is no justificatiop for continuation of
President’s rule. No valid reasons have
been given by the Government so far for
continpation.  Presidents rule is being
used for partisan ends. We oppose Presi-
dent’s rule. In protest, we are walking
om. ’ ’

(Af this stage, some hon. Members left
the Chamber) :

[RATYA SABHA]

Tesolves
that the general elections to the Kar-
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SHRI V. GOPALSAMY: The Home

Minister has not given amy valid reasoms

. for continuation of Presidenis rle =

Karnataka. Therefore, I register my pre-
test and I am walking out,

(At this stage, the hon, Membén left
the Chamber),
'SHRI SUBRAMANIAN “WAMY?:

Since no assurance hag beep given  thas

the elections to the Assembly will be held -

not later than Parliamentary elecions, §
also join the walk out,

‘v(Ar this stage some hon, Members left

the Chamber)

THE DEPUTY CHAIRMAN Now,
the quesnon is: :
“That this House approves the con-
tinuance in force of the Proclamation
issued by the President on the  2lst
April, 1989, under article 356 of the
Constitution, in relation to .the State of
Karnataka, for a further period of six
-months with effect fmm the 2lst Octo-
ber, 1989 "

The motion was adopted,

Resolution re, Continuation of presidenis
proclamation under article 356 in relation

. to pujab

" THE .DEPUTY - CHAIRMAN: : Now,
we 'will take up Punjab.

THE MINISTER or HOMR . AP-
FAIRS (SHR! BUTA SINGH): Madam.
I beg to move:

"I‘hat this House approves the com-
tinuance in force of the Proclamation
issued by the President on the 1lth
May, 1987, under article 356 of the
Constmmon in relation to the State of
Punjab, for g furher period of sim
monfis with effect from the llth No-

+ vember, 1989" .

As the House is awaro, lnviewofﬁhn
ﬂw. prevaxlm, mtuatlon m Pnnjab pn-
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clamation under article 356 of the Consti-
tution in relation to the State of Punjab
was issued on 11th May 1987 on the re-
commendationg of the Governor. Appro-
val of Lok Sabha as well as Rajya Sabha
for the issue of Proclamation under arti-
cle 356 was obtained on the 12th May
1987. The  Legislative Assembly
of the State which was initially kept un-
der suspended animation was dissolved on
- the 6th March, 1989 on the recommenda-
tions of the Governor. As the law and
order situation in the State continued to
be disturbed, approval of both the Hous-
es of Parliament wag obtaineg for con-
tinuatiop of President’s rule for a further
period of six months with effect from
11th November, 1987. B

Madam, under the existing provisions
of article 356(5) of the - Constitution,
President’s tule could not be extended be-
yond 3 period of one year. unless the two
conditions mentioned in that clause are
met, As both these conditions were mnot
. fulfilled, article 356(5) of the Constjtu~
tion was amended by the  Constitution
(Fifty-ninth, Amendment) Act 1988 so
as tp. make clause 5 of that article inap-
plicable to the proclamation issued oOn
the 11th May 1987 with respect to  the
State of Punjab. With this amendment,
President’s rule can be extended, if .meces-
sary, for a total period of three years-in
Punjab without fulfilment of the condi-
tions mentioned in clause 5 of article
356 subject to the approval of both the
Houses' of Parliament for continuation
of proclamation for a period of six mon-
ths on each occasion, After enactment of-
_the Constitution (Fifty-ninth Amendment)
Ayt 1988, President’s rule in Punpjab has
been extended with effect from 11th May
-1988, 11th November 1988 and again with
effect from 11th May 1989. The bresent
term of President’s rule is due to expire
. on ‘10th November 1989. The Governor
of: Punjab in his recent report to the
President of India has stated that . the
fight against terrorists has feached e
critical stage, With the fresh spurt of
enti-nationa]l terrorists trying to come
from across’ the border with newly suppli-
ed arms and ammunitjons, there exists an
impetative need to firmly and effectively
deal with ‘them as well as the terrorists
who are already in Pun)aib Accordingly;
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be has stated that it is necessary that the
President’s rule in Punjab be extended for
@ further period of six months with
effect from 11th November 1989. The
Governor has furthey mentioned that it
is not possible to have any Assembly elec-
tions a5 there is near total uncertainty in
the political atrena in Punjab with the
Akalis being divided and sub-divided in
several groups and sub-groups. As a res
sult, a politically unstable situation has
arisen and the Governor is doubtful whe.
theT - any cohesive or stable State.Gov-
ernment could be formed. The Gover-
nor’s view is, a much more stable poli-
tical situation will ererge in Punjab after
the- coming Lok Sabh: elections. Accord-
ingly, he has recommendeq that the As-
sembly elections should be held only after
the Lok Sabha elections whenever they
are held, In the circumstances, the Gov-
ernor  has recommended that the Procla-
mation”dated 11th May 1987 under Arti- ~
cle 356 of the Constitution may be €x-
tended for a further period of six months
with effect from 11ty November 1989

Keepmg in view the s1tuat10n prevall-
ing in the State of Punjab and taking all
the relevant factors intg  consideration,
it is proposed that the Persident’s rule in
Punjab may be continued for a further
period of six monthy with effect from
11th November 1989. Tn view of the
position explained by me, I solicit the
approval of this ‘august House for the
resolution mentioned by me at the begin-
ning.

THE DEPUTY CHAIRMAN: There is
an amendment by Mr. S. P, Malaviya.
T would like him to move it without mak-
ing a speech,

SHRI SATYA PRAKASH MALA.
VIYA(Uttar Pradesh): Madam, I move:

“That in the said Resolution in
the fourth line, for the word for a
further period of six months substiute
the words upto the 3lst December,
1989

The questions were proposed.

THE DEPUTY CHAIRMAN: Now,
the ‘résolution ‘afd the amendément are
open for discussion: Shri -Yashwant
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[The Deputy Chairman)
Sinha| We have constraint

of time. I would request yau to abide by
it. You will have 14 minutes.

o wgoen fw (frgre) c &
T Eo | & g e At wdi

geawrafd @ a9 G T ¥ |
1§ farc wg gwr A eEdY  TE
g |

st sguAn fRw: @@ AN F
fAagT 1 FTBL F AT T faar ?

. wymanmfe : agw A feewr
fadey a1\ 7@ ¥ W f@ga @
9T ¥ W frdxw gr 1 g @A
fragat & F4 Mg faorg A gwo
g gafan &Y geE & @ W@

St mrom faw ;i #E
dr 2. w@ &N oAT FWR D

grawmfe : froiz aF  faar
wr § orfan f @f daR Ad
g7 ) :

st ygerAw fa 3 ogw A A
dqrz §  (wmEmA) fed ¥ oWw
gt foar. .. (awwam)

gegwmia : IR 73,9 @
Y fr §ax&@ F1 a3, a9 9T W@
garz @l F WT G wH wITA
gty 3N w7 F@ a 437 gwiag e
¢ T ad gar

LY

ot g faw: w3 457 ag
THT JIT & AfFT AT wEE H oI
I ¥ET UF AT 97 i gEfeq axsn
¥ @i AR BT frav

_ Jeamafa : ggw TE I 9T
umRg T qr 1 59 afsy §F groay
qAT g | WYY WA QT gAT qEf
T T AT 9T TgHT W fr owed
B AT AW A1T 9T H@HT  AZ a7,

['RAJYA SABHA ]

‘the hollowness of the ritual that

" Minister has just said,
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SHRI YASHWANT SINHA  (Bihar):
Madam Deputy Chairman, . .. (Interrup--
tions) ... as we sit here in this House to
discuss once again the extension....

THE DEPUTY CHAIRMAN: Order
please.

SHRI YASHWANT SINHA: ...of
President’s rule in Punjab, I am aware of
we are
going to undergo. For two and - a half
years, democracy has been extinguished im
Punjab. Punjab has been, as the Home -
under President’s
rule since 11th May 1987. And once again,
this incompetent Government has come
before us for the extension of President’s
rule in Punjab for another six months.
But even more interesting, more amusing,
than this proposal or Resolution of the
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Government, Madam Deputy Chairman, is
the reason which the Government _has
" mentioned for the extension of President’s
rule; T was tryng to listen carefully to
the reasong which' the Minister was men-

tioning in his speech. Now, what did the.

Minister aay? The Home Minister said that
according to the report of the Governor
‘the fight against terrorists has entered a
critical phase—a critical phage has been
reached in the fight egainsgt terrorism
and, therefore, in order mot to interferc
with this critical phase, = crucial phase,

President’s rule must be extended. This is '

one of the reasons. The second reason,
* Madam Deputy Chairmen, is the repetition
of the reason that they have mentioned in
the case of Karnataka, to which they have
mentioned in the case of Karnataka, to
which my hon. colleague, Mr. Jaswant
Singh, referred in his speech; nothing could
be a greater mockery of democracy, no-
thing could be a greatey insult to all
of wus sitting here in this House
than to be told that either in
Karnataka or in Punjab the people are
pot capable in Karnataka or in Punjab
the people are not capable of giving them-
selves a stable government and, therefore,
the rule of either Mr,
or Mr. Siddarth Shanker Ray should con-
tinne.

Now, in the case of Punjab,
Deputy Chairman, a very funny argument
has been-advanced by the Governor which
the Home Minister has quoted with appro-
val, that the Akalis are divided apd there.
fore Punjab will not have a stable govern-
ment and therefore we should have exten-
sion of President's rule.

[The Vice-Chairman (Shri B. Satyanara-
yan Reddy) in the Chair]

Mr. Vice-Chairmar, Sir, can the Home

. Minister, can this Government, can any-
body siiting here in this House really, se-
riously, take this argument -1 be valid,
that because the Akalis- are divided we
_must have continuaticn of Piesident’s rule?

Ff wam § fauw foom
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Mr, . Vice-Chairman, Sir, the point I
am making is that this time when the Gov-
ernment of India has come up with a re-
commendation of the Governor for the
extension of President’s rule, it has abso-
lutely mo legitimate reason, no legitimate
reason whatsoever, for the extension of
President’s rule. And therefore, it is the
English of Mr. Siddhartha Shanker Ray,
it is the officialese of the North Block
which has come to the rescue of the Home
Minister in weaving certain expressions
“critical phase”, “fight against terrorism*
and all that, And with no explanation
whatsoever is to how it i3 a critical

"phase, the Home Minister ig trying to mis-

lead this House dnd the nation. And T
on behalf of my party not only oppose this

- resolution as vehemently as I can but I

alsp take serious objection to the reasons
which bave been advanced by the Home:
Minister for the extension of President’s

- rule,

Mr. Vice-Chairman, Sir, I would like
to remind the Home Minister that it was |
he himself personally who, as recently as

“June 1989—ta be precise, on the Sth  of
 June 1989—told the Press in Bhopal that

the Punjab problem would be solved very
soon, that terrorism in Punjab has almost
ended and that the last impediment in the
solution of the Punjab problem has been
removed and the Government hoped that
the Punjab  problem  would be
solved. When I read it ‘and as
many countrymen of this great co-
untry read it we all felt that perhaps . this
'Government will not have the audacity to
come before Parliament again for the ex-
tension of President’s rule, irrespective of
the constitutional  amendment which has
been kept.“This is the brutality of the
majority that we are seeing here in thiy
House. While Punjab bleeds, while there

‘is mayhem in Punjab, while innocent peo-
ple are being ki_}lcq, while police e:rocities



'Resolution re.
Contmuance of

Usurs Yeshwast Sishs]

gontinug in Pu.njab day in and day out,
We are told here that President's misrule
ian Punjab must contipue. What is it that
we are extending in Punjab? It is not
wmerely an extepsion of President’s misrule.
1t is an extension of the tragedy of Punjab
under President’s -rule. It is an extension
of the brutality in Punjab under President’s

rule, It is an extension of inhumanity in
Pun)ab under Pres:dent’ rule.
an extension of - that - is had,
in a government with the‘addcd ignominy
that it is nota democratic government, If
a democratic government fatls, the powers
that be in Delhi can dismiss that Govern-
ment. They can dissolvé the Assembly and
they can impose their own rule. I had said
this when I was speaking on Punjab last
time. I bad asked: Who ig going te sit.in
‘judgment on you and who is going to say
whether there has been President’s rule or
mistule where the terrorist killings have
been three times as such they were in Bar-
nala's regime? Who is goingto judge that?
That judgment will have to come from the
people and the people must be given- a
chance to exercise that judgment. There-
fore, President’s role mus; be eaded here
and now irrespective of whether the Akalis
are divided or not. Tomorrow maybe they
will say that the Congresg Party is divided
and, therefore, they cannot have elections.

Th]s is the most rldlculous argoment that
I have heard in a democratlc framework

ever.. Therefore, thls argument
hold. -
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will not

Sir, as I said Punjab has bean a great
tragedy unfolding itself before our eyes.
Whether we are sitting there or sifting here,
we are all helpless witnesses to this trage-
dy. We know whas exactly is going to
happen. But neither the Home Minister
with all the might of the Government that
is there at his disposal nor anvbody else
ig in a pomxon to influence the turn or
events in PunJab today. Why? The reasons
are not very far to seek. In the tragedy
°1 P“n!ﬂb b today, the Government.of Todia

pdmng( rolo to play and I-am saying
‘thig With the Erentey e of,_responsiti-
lty. X there is ong argapjsation,
sepondtle for continued terrerism

B (A
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Pun)ab it i3 the Government og India snd

nobody else. I said it at thap time. Mr,

Darbara Siogh is not here. He had "taken

‘,umbrage at my remark. I had said that

it is the Government of India which,
through its actions, is producing fresh ter-
rorists everyday in Punjab and as long as,
that factory which produces terrorists goes
'on, there wlll "be np end to it.

The super cop, Mr, Rebeiro, has left
Nothing can demonstrate the political
bankruptey of this Government which

- praised Mr: Rebeiro sky high when he was.

sent to Punjab. It was not Mr. Rajiv
Gandhi, It was not Mr, Buta Singe is was
not the political*leadership of the Congress
in which the Ggvernment had faith, They
put their faith in that one super cop, the
miracle man; Mr. Rebeiro. What has
happened? This gentleman has now been
given a gsafe assignment somewhere in un
East-European . country. Sso that his life

-could be protected while Punjab continues

to bleed, while Punjab-continuesto burn.

These three - years -~ have  been
like a  Sahara desert in Punjab -
When Mr, Rebeiro is  prepar-

ing to leave—or he has left, T do not know
—what doeg he say? The man who advo-
cated “bullet for bullet” to Punjab is now
a complete »vot'ary, a supporter of what is
called the Chamanlal—line, the Inspector

_ Qenera] who voluntarily left Punjab be-

cause he was not in agreement with
Government Policy Now My,

the
Rebeiro

-talks of winning the hearts of the people.

His language is very akin to the language
we have all been using all these years.
We have all been saying that the Punjab
problem and .the situation in Punjab can-
not be brought under conirol by bullets
alnoe. Try and win the hearts of the
people. But what has been the political

. initiative om the part of the Government?

Last time, Mr, Vice-Chairman, Sir, when
we discussed thig issue, we were told that

‘there was a Cabigt Sub-Committee which

was visiting Punjab, And this Sub-Com-
mittee of which the Home Minister was
a part and the Foreign Minister was, per-
hips, the Chairman, visited, .Pupjab on,.thé
12tk April. This Cabinet SubCommlm

much-publicised packago oo Punjab of 1hé
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great Prime Minister of this country. Oge
pever heard about it ever again. Never did
we get to hear about this wretched Cabi-
net Sub-Commitee, what did they do, .
what wag their report, what was. the poli-
tical solution they recommended for
Punjab, All these months have passed,
and there  has  been no political
initiative oo Punjab by this  Govern-
ment. And then ail those things which hurt
the Sikh psyche continue to be present mot
only in an.abundant measure but also in
'a heightened fashion. What has happened
to that Jain-Bannerjee Panel which was set
up to ensure or recommend prosecutions
in the killing of Sikhs in Delhi in® Nov-
ember, 1984? That has been abandoned.
Mr. Buta Singh hag not mentioned what
the Government thinking is, now that after
so thapny years, four and a half years or
five years, not a single individual has. been
punished for those massacres which took
place in the capital of this country. No-
thing at all. The Government is absolutely
silent on-this. And I do not know whether
in his reply the Home Minister is goingto
cover this point, But any other Govern-
ment worth its salt, if it had any sense of
honour of shame would have come be-
fore this Parliament and said the - first
thing about its alternative action pregram-
me after the High Court’s judgement on
Jain-Bannerjee Panel. But there is nothing
of the kind, No, They are going ahead,
they the going ahead in their dictatorial, in

their autocratic, in their totally undemo- -

cretic way. Even the Newstrack cassette
- hag been censored. When the leader of my
Party, Mr. Chandra Shekhar, for the first

time went on that and gave an interview, .

what have the Censors done? They have
chopped off that particular sentence  or
sentenges that he utterred because it
did mot suit the ruling party
to let the people of the coun-
try know the truth. But I would like to
tell you, Sir, and I would like to tell the
Home Minister through you that the trufh{
can never be suppressed. If we believe in
the motto which is written all gver _this
¥ailding *and ‘all over the country—‘Satya-
ovh Fayate’—let the Government be wer-
ned ‘that’ the ‘trufh 'gHall “prevail despits

Mr. mﬁv'mﬁm;u&ﬁu'm.%m
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and the cohorts that they command. Thers

will be no ‘stopping the truth and truth

shall prevail in Punjab also. The truth is

that the Government is behind the situatiorn

- in Punjab, the ~ truth is that it is ruling

party which has created the situation in
Punjab, the truth is that it is the ruling
party which is keeping the situation in
Punjab as it is today. And the only ans-.
wer, therefore, is not the extension of the
Presidents Rule. The answer is what the
people . of this country are going todo in
the next few months, and that what answer
is to throw them out lock, stock and baz-
rel. And once that is achieved, then the
famous Punjab problem will be solved in
a jiffy like this, and this Minister, this
Government and this Prime Minister may
come back to the country, and see how
we solve this Punjab problem. And with
this, Sir, I absolutely and stoutly with all
the emphasis at my command, oppose
strongly this move. This- is absolutely a
nefarious,.da.ngerom move on the part of
this Government to continue to kill, mur-
der and paralyse democracy in Punjab for
another six months. And F demand that
the President’s Rule should be ended forth-
with _and elections to Assembly in Punjab
must be held, and all those who have been
kept behind bars including Mr. Badal and
Mr, Tohra—there isno reason why they
should continue to be behind bars; if they
can be kept behind bars, then most of the
Cabinet Ministers sitting here should also
be behind bars—should also be released

and immediate electiong should be ordered
in Punjab. Thank You, Sir.

SHRT VISHWA BANDHU GUPTA
(Delhi): Mr.. Vice-Chairman, Sir, T have
very carefully listened to my hon. friend,
Mr. Sinha, and T think h e had come after
reading the morning newspapers, perhaps
‘his line of argument and the data that he
built up would have been different, I am
convinced that his own speech, Mr. Vige
Chairman, 5 adequate answer for continua-
tion of tlﬁe President’s rule in Punjab, Let
me list whai he hag said. I will quote

Oﬁ}y a few sentences. Hon. Mr. Sinha has -

s8id that Purflabls bléeding and here both
Mosa"se 11 s ncunie o' i
menf of India are hefpless gpectators to
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this spectacle. Now this is ome of the argu-
ment that the Hon. Homwe Minister has
built for his decision to continue the Presi-
dent’s rule in Punjab as suggested and
recommended by the Governor.of Pun-

“jab.  Because the Governor has sta
ted that the conditions in Pun-
jab today, because of terrorist activi-

ties, because of the actions going on, are
not suitable for Assembly electioss. So,
1 would kindly have Mr. Yashwant Sinha
note that ag far as this one particular argu-
ment i8 concerned, he is on very thin
ground and it will not be possible for him
to convince this august House, that they
" ghould.reject the continuation of President’s
. rule.

Now, Sir, Mr. Vice-Chairman, the ques-

tion, apart from the killing and bleeding of
Punjab is whether there are suitable condi-
tions, svitable enough, safe enough and
secure enough for holding Assembly elec-
tions.. Mr. Vice-Chairmsan, Sir, if political
parties are divided and he agrees that they
are dividled—Mr, Sinha has not said that
the Akalis are not divided—if the mmsjor
political parties are divided, there would be
no suitzble situation as far as holding of
electionsina normal manner is concerned,
And that is precisely what the hon, Govern-
or of Punjab has recommended. It is not
a question of A party or B party. If thse
Akalis are there and they are divided that
means the situation will continue in such a
way that if and when the Assembly elec-
tions are held, there will be even more
strife and more difficulties and it would not
be possible to have secure and safe and
just elections, as far as Pun;ab is
cerned.

Now, the third point that the Hon. Gov-
ernor of Punjab has suggested is thef 5
situation is likely to arise when stability
will come back and that would be only
after thy Lok Sabha elections are held.
Now, this is one argument that Mr. Yash-

want ‘Sinha has not used, -becavse the Gov-'

ernor himself hag suggested that time to-
day is not rip¢ for holding Assembly elec-
tions and they will be-held after the Lok

Sabha elections then a, stabk Government.

l:an be formed

[ RAJYA SABHA]

con-

him a

President’s rule
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Mr. Vies-Chairman, Sir, actwally ghe
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_bon. Home Minister is not asking for qu . -

unlimited period of lime for extendng ¢he
President’s rule-in Punjab. More and mors
terrorists are appearing on the scene al-
though Mr. Yashwant Sinha hge also ag-
reed that probably a lerge number of terro-
rists are also being killed. Now, you are
talking about the super-cop, Mr. Ribeire.
I know Mr. Ribeiro. Mg is a fine gentle-
man. He is ah efficient cop. Well, you call
super-cop, or mnot but
the thing is that he did a

_ job ag far as managing the situatinn in .

very difficult conditions was concerned.
And you will have to agree that today the
critical phase that the hon. Home Minis-
ter has talked about has actually arrived.

_If you kipdly -refer to the newspapers, you

will see that while there are some innocent
people who are being killed, there are
also a number of hard core terrorists
who. are being killed by the
police force today. Today, the morale of
the police force is quite high in Punjab.
They are tackling the problem. Therg is a
situation where terrorists - are coming in
from across the border.. This is one. point
that the hon. Mr. Sinha from the other’
side hag not even talked about. For hius,
I think, the situation across the border
from Pakistan does not arise. He does not
see the picture at all that there & a border,

that there gre people on the other side who
dre interested, and the government on the
other side who ‘are inierestcd in creating a
;ituation, of instability in Punjab, that there
is evidenccythat terrorists are benig traine&

‘across the border who are coming from ac-

ross the border and they continue to exert -

pressure on India. They have their own de-
signs. They may be a part of internatjonat

conspiracy as far as this par{ is concerned,
My Sinha does not see it He sees only the
people sitting across him, because wé- are
on the Treasury Benches and he is in the
Orposition. Hé»fee!s_tﬁat the -entire blame

for vested interest ‘in continuation of Presi-
dent’s rule in Punjab lies with the Govern-
ment. Most humbly I wounld say that as far
as this Government js concerned, and thig
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party ‘and the leader, many many initiatives
have been taken. He himself referred to
the Sub-Committee. After all, efforts have
been made; initiatives have been taken as
* far as qur patty is concerned; leaders have
visited different districts, have had meetings
_ there and they have tried fobuild up a
situation and public opinion strongly aga-
inst the terrorists, We have resisted them;
the police has resisted them; tefrorists are
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being killed - in Punjaby and
the sitvation s better there
than @ was ever before, However,

the situation is not such as yet where elec-
tions can be held to the Assembly today.
So I would most humbly say that this aug-
st House will accept the recommendations
made by the Governor for continuation of
the Presidents rule for only a  pe”
.riod of six months, with effect from 11th
November, 1989.

Mr, Vice.Chairman, we are all interest-
_ od in democracy. We are all interested in
- the freedom of the press in this country.

We seo everything being published and all - -

news with regard fo what is happening in
Punjab is being published. People are
aware of what is. happening in Punjab.
_Mr. Sinha has also agreed that it is not a

" question of this side or the other side. It
is a problem that is being faced by.’thc
nation. But the has failed to see as 1
mentioned eatlier, the situation that Punjab
is 2 border State, that the trouble in Punjab
is greater in those three districts which are
directly~ linkeq w;'fh a country mnext door
and pressure is ¢oming from there; te_irn-
Tists are coming from there; they are being
trained there; money is coming from there;
'smuggling_is' gding on from there iﬁ spite

of our best efforts. This is' what I would -

iike the_hon. Mr. Sinha and his party col-
leagues on the other side of the House to
see and give their full support o the efforts
being made by the Government of India
and our party in order to tackle this prob-
lem which is before the nation, not the
Government of India alone.
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Therefore, 1 wouldsay that there i8 .

ample justification for the hon, Home
Minister to have syggested it and

the right step to have accepted the recom-

mendations of the Governor of Punjab,
+ for continuation of the President’s

rule
for another six months, Thank you.

SHRI-M. A. BABY (Kerala): Mr,
Vice-Chairman, the Home Minister has stat-
od that President’s rule should continue in

it is

Punjab and Assembly elections can be held

only after the Lok Sabha elections. So far
as we are concerned, our demand ig that
Assembly electiong should also be held al-
ong with Lok Sabha elections.
5,00 p.M, But we are sure about one thing,
) whether the elections are to be
held - after the Lok  Sabha elec-
tiong or not would be decideq mnot
by those who are sitting now, on the Trea-
sury Benches but by the present democrat-
ic. opposition. Therefore, we are sure that
elections to Punjab Assembly, Karnataks
Assembly and all that, will be held after
the Lok Sabha elections.

Now coming to the logic, the rationale
that has been advanced by the Treasury
Benches for postponing the Assembly elec.
tiong in Punjab, just now my hon. triend
from the other side tried to put an argh-
ment as if he was meeting the points raised
by my colleague, Mr. Yashwant Sipha, but
despite being very attentive I could mot find
any counter arguments put by my hon,
friend in defence of his case.

We know that the situation; in Punjab is
very bad. I do not know how we can des-

cribe the present situation. It has further .

gccentuated, it has further worsened and
even some of the Comgress(I) friends in
personal talks admit that whatever link was
there between the administration and the
masses or people has been broknen today.
During day timé people are harrassed.
'l.'hey are put 1o trouble by the administra-
tion and police. Money is extracted from
then_x_ During night time hapless people of
,P._un]ab are subjected to atrocitiey of terro-
rists, This is the situation, Thix is the actual
situdtion and~ who is  responsible
this? - So - far' -as our party fg
concerneq -
ces who are responsible for this in véry ex-

- for .

- -We identify differenf for-
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phclt terms. We are mammous or there ia
@ near unanimity so far as the perpicious
role playcd by the tetroristg is concerned
though thanks to his occasiomal fixations
the Prime Minister uses to- accuse the Opp-
osition of hobnobbing with terrorists and
all that. We do mnot take that seriously
though it comes from the Prime Minister.

So far as terrorism is concerned, the
responsible political parties in our country
and not so responsible parties in our coun-

try also are opposed. to terrorisp. ‘We un-.

- o

derstand that, and terrotists are being aided
and abefted by certain external forces, that
also we consider very seriously. So far as
dealing with the question of terrorism is
concerned, the role played by the ruling

Party at the Cenire jg not at all of any de-’

mocratic content, While dealing with the
Punjab problem the . rulirg party at. the

Centre places its immediate narrow selfish -

politica] interest above the solution of the
Punjab problem. We need not dilate upon
the danger of terrorism or in what unequi-
vocal terms we should condemn terrorism.,
Especially when I speak .on behalf of our
party, we know that we need not have to
underline the glorious sacrifices that the
activists of the Ieft parties, the two Com-

munist Parties, have made on the soil of

Punjab. Punjab has 5 great tradition of
fighting for our Independence, We remems-
ber the valiant fight put up by Gaddar re-
volutionaries. We salute them, We remem-
ber the glorious sacrifice of Shaheed Bhag-
- at Singh. And with humility and confi
dence, we claim that we' of the left are
trymg to carry forward that tradition in
Punjab with whatever limitatmns we have.

T had personally been to Pubjab in the
recent past. T was there for three or four
days to attend the Stafe’ level Youth Con~
feronce. At gtmpmni' we held our ¢oE-
ference for three days, challenging the ter-
porists.. We: held mammoth rallxes ‘which
Wore addresmed . by Shri ' BE.M.9. Nam-
podm the veterari freedom ﬁshter,
and otherpouth Taders. And we retwd

on the ITth Gf Naf Gaiwth Shor e wom- |
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ference. The day we, reached Delhi, we
received the most shocking and agonising
news of the topmost youth leader of our
organisation, Shri Sohan Singh Dheasin,
being killed. He was rélected _at the con-
ference in which we participated as secre-
tary. We embraced and parted. We never
expected that he would be killed the very

next day. The Veteran Communist leader,

Shri Darshan Singh Canadian, wag murder-
ed by the terrorists. I do not wapt to re-
call all the names, or sacrifices angd all that,
Now it is u.mversally accepted. And leaders
belonging to- differeng ‘other political par-
ties are also being killed, T do not say that
only Communists are being killed, or lead-
ers and cadres of left parties are being
killed. Some Congress (I) leaders are be-
ing killed; some BJP leaders have been
killed and many people not belonging
to any political party—innocent people—
hundreds of them—are being killed. And
what js the role o Congress(I) as a.na-
tional party? Does Congress(I) do some-~
thing to mobilise masses at the grassroof
level? :

SHRI V. . GOPALSAMY: (Tamil
Nadu); They have no connection with the
grassroots. '

~ §HRI M. A. BABY: This is the simple
question T ask from those who speak about
grassroot democracy. Our people are being
mardered when they work, among the
masses of people, when they try to or-
ganise people knowing fully well that they
are being identifled, they are being follow-
ed. They are being killed. The State Presi-
dent. of DFYT was murdered within a span
of two years, Now the State Secretary has
been murdered, Hundreds of them are
being murdered- when they go among the
masses of people and organise them, And

‘what is the rols of Congress(I)? Con-

press(I) is alsg speaking against terrori-
sm, Onthe one hand, the Punjab problem
is being used by tbe ruling - -panty at the
centre for its marrqw political gains. That
# our charge number ‘one. There is no
point in somebody standifig up from that
side and speaking abouy, tha foreign. hand
and databi]nsaﬁo an..al] 1Bat,

like to put 5 sﬁ:pio ‘question, a have
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been many summits where our Prime
Minister had opportunities of mecting the
popular Prime Minister of Pakistan. I do
not want details, but did our Prime
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Minister ever take up this question,. especi~

" ally when we had so many occasions at our

'

hands, regarding the role played by those
external political forces in training the
terrorists of Punjab, in arming terrorists in
Punjab? Did we ever take up thig issue?
Should we not take up this issue? So,
just speaking about the role of foreign
handg in whipping up terrorist violence in
Punjab will not help. ‘

~ Now it is being stateq that a ¢ritical
stage has been reached in fighting terrori.
sm; What is that critical stage? I have

‘been going through some of the statistics,

‘The -Barnalg - Government was  dismissed

under the-pleg that it failed to deal with |

" the ‘situation, and President’s rule wag im-

posed, I fully understand the futility of
comparing statistics, \especially in relation

_te -human lives, Whether it is five people

~or tey people Killed,

innocent lives are
snatched” away by terrorists. But, .as you
have raised this question that terrorism is
being controlled or terrorists are on the

run ang things like that, T am forced to -

quote cerfain statistics. During the 20-

_month rule of Barmala, 709 people were

killed by terrorists, During 19 months of
President’s rule—one month less than the
Barnala rule—2,956 people wers killed by
terrorists, And it does not include the la-
test figure of 1989; it does not include the
figure of the last ming . months, So, the
claimg of the ruling party at the Centre
are totally bogus, totally baseless. There-
fore, I want to mention the point which
we repgated many times over, tha omly
by g palitical solution can the Punjab pro-
blem be solved. There, the ruling party at

.the Centre——the Congress Party—should
- have some oonﬁdence in the people, When ',
T say-this, I wonder whether it can ever
‘bave. some. oonﬁdencg in_ the people Bat,

££°‘?;§&’....u
shmld admu’e, pnise nd mmmhti the

[12 OCT, 1989]
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people of Punjah for the
played by the people of Punjab despite alt
the provocation, Despite the most trying
and difficult situation that prevails in Pun-
jab, they could preserve unity, I do not
want to recal] instances when terrorists ask-
‘ed people belonging to a certain community
to come out and line up and how people
Ieacted ip -situations like that. There were
many experiences to under line this point,

118

Now, when we speak
Assembly elections, the Treasury Ben-
ches say tha¢ it is impossible. But here,
a paradoxical situation exists, The Prime
Minister, a; one point of time, had said,
“We are going to hold panchayat elections
in. Punjab.” This was the claim. I do not
know. what" happened to that. Now the
Governor says that Parliament elec-
tions can be held. So, only middle level"
elecnons cannot be held there,

about holding

JHE VICE.-CHAIRMAN (SHRI = B.

REDDY): Pleass
conclude,

SHRI M. A, BABY: I am concluding,
Thig is p very strange situation, Qnce the
Prime Minister claimed that panchayat
elections were going to be held, and the
Government advises that Parliament elec-

- tions can be held, But Assembly elections

carnot be held!

Now, my honourable colleague from the
other side referred to the “sensitive na-
ture”, eSpeClally from the national securi.
ty point of view in view of the fact that
Punjab formg part of our borders angd alt
that, It is due. to the same reasons that we
demand that there should be , popularly
elected Government in Punjab, because the-
ruling party at the Centre is playing with
fire. Going by its narrow, selfish political
interests, the situation iy Punjab has been

vitiateq by the ruling party’ gt the Centrs

and, in the same way, the situition in
Jammu and Kashmir i being vitiated
Aodsy.. Thsg State als; formg-part of qur
"morthern borders. I .do not:want to refer
3p3. whatsis happening.in refation to;
Bodo agitation .in- Assam or howt-extresai~
sts ars being given all sorts of emcourags:

Al

glorioug rolg-'

m .
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-meny and help' in the State of Andhra
Pradesh to destabilize the: uituation there.
Therefore, we accuse thatthe present Cen-
4ral Governmen is the greatest destabilis-

ing factoy in Indian politics today, And

the Punjab problem, or for that matter
-apy other gerious porblem that our cm._m-
try is facing today, cannot ‘be solved with
the present Government at the Centre.

I have already referred to the situation
that exists in Pumjab in relation to the
role of the bureaucracy and the police.
‘Some describe the situation by using the
term “State terrorism” that exists in Pun-
jab, which I.do not want to repeat orTdo
20t subscribe to . But if any agency with
integrity conducts an enguiry into the way
in which the Sub-Inspectors and ASIs....

THE VICE-CHAIRMAN (SHRI B.
SATYANARAYAN REDDY):

. conclnde,

SHRT M. A. BABY: I am concluding,
Sir. Thank you for your indanlgence, I am
_ -eoncluding now. .

Sub.Tospectors and AN, many of them

—J do not say “everybody” but most of.

them—are minting money like anything
utilising the situation. Similarly the admi-

_nistration.

A reference,  Very corréct reference hes
been made by my colleague from the
other side, Mr. Gupta, that even dfter

hundreds of terrorists have been killed

according to the Government, how more
and more people are getting recruited es
terrorists. That question’ was raised, But
my hon, colleague could not give a cohe-
sive reply to that. The admini‘stmtio_n and
the police there are playing g very WmpoT-
tantrole in recruiting people as terrorists.
Durigg day time houses are being raided,
People are harassed. Money is extracted,

If it continues for weeks and weeks toge- -

-ther, what can the youmg do?

[RAJYA SABTA ]
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THE VICE-CHAIRMAN (SHRI B.
SATYANARAYAN REDDY): Pleese cou-

clude;

SHRI M, A. BABY: So many are being

- drivey away to the camp of terrorists by

the role, the inglorious role being piayed
by the administration and the poBcs in

Punjab.

Nov&, Sir, we are being told.,.

THE VICE-CHAIRMAN (SHRI N,
SATYANARAYAN REDDY): Please oon-

“clude within two seconds.

SHRI M. A, BABY: 1 ap, concluding.
Some “black cats” or “cat squads” arg
being formed with the extremists who have
been arrested and who have confessed and
with some oOther people to find out the
hide-outs of the extremists end all that. 1
do not know how thiz cam be successful.

“My own experience of having gone there

and discussed with people, is that I am
told this group is alsp playing havoc witk

Punjab.-

While concluding, Sir, of late, the rul-
ing party at. the Centre is agein taking
recourse to g very dangerous line of so-
calleq solution, They have ipstalled oue
Mr.. Manjit Sinagh as the
AISSE,

AN HON, MEMBER: Another Bhin.
dragwale.

SHRI M, A. BABY: Now this Mr.
Manjit Singh is being portrayeg as 5 mere
student leadér, He is the President of the
AISSF. T am reminded of the description
by the present Prime Minister who at that
time was the General Secretary of thd

AICC;, how he described Bhindranwale -
83 5 spiritnal leader who does not have ‘

ambitions. Now tho wry
same person who happens to be the Prime
Minister of our country, accuses the Op-

eny poh"tical

“position of ‘hobnobbing with terrorists,

" the lives of the ordinary mass of people in

leaderozft‘heik



121  Resolution re,
Continuance. of

“THE VICE-CHAIRMAN (SHRI B.
SATYANARAYAN REDDY):  Please
conclude,

So, in the way in which Bhindranwale
was brought into the Ppicture now many
neyw Bhindranwales are being brought into
the picture, The latest addition is this Mr.
Magjit Singh. With all humility I would
like to warp the Central Government that
uns sort of dangerous and nefarious move
‘will not help in the solution of the Pun-
jeb problem. There is ; saying in Malayn-
lam' .

A

THE VICE-CHAIRMAN (SHRI B.
SATYANARAYAN REDDY):  Pleasé
conclude, No more time.

SHRI M. A. BABY: I am concluding,

Sir,. A nationa] poet of Kerala, Shri Ku-
maran” Asan said ip Malayalam. This
means a fly going into a lantern, a
lamp, extinguishes the light, In that pro-
cess it kills itself also. Here the Congress(T)
being the ruling party at the Centre is

trying its level best to extinguish demo-:

crarcy by different means. But I would
like to remind the Comgress(I) that. ia
this process of destroying democracy, as-
sassinating democracy, -extinguishing demo-
cracy, the Congres(l). would commit sui-
cide, but the people at large will take
charge and the light of democracy will
" continue to flutter, I may point out that
this dangerous anq nefarioug game of the
Congress(I) will not help. It is inflicting a
grave damage to the democratic traditions
of our country, That showg importance to
the unity of our country is.not being
givem: The latest revelations substantiate
my point. At 2.30 the Associate Editor of
THE HINDU, Mr. N, Ram, had a press
conference where it has been conclusively
proved with evidence that under: the . top-
most leader, who speaky about protecting
the national security of our country and
all that, the interests of our country have
been bartered away for creres and crores
of rupees, This has been proved,
So, such a Government and such a
leader cannot protect the country’s interests

[12 OCT, 1939]
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-naose shrd cmfw shrdly cmfwyp cmfwoe
and mtegrlty and unity and sovereignty of
our country. Only by rémoving this party
from the Centre the prestige of our coum-
try can be restored, Punjab problem and:
othér problems faced by the Indian peo-
ple can also be solveg by removing this
party. All the probléms faced by the Indi-
an people can bs solved by removing thle
party. Therefore, I oppose this move to
extend the President’s rule in Punjab..

i

The Deputy Chairman i the Chair

SHRIMATE RENUKA CHOWDHURY
(Andhra Pradésh): All of us experiency
deja vu some time or the other in our life
when you feel that you have beeg in this
experience before. So, it i with @ sense of
deja vu that [ stand up today when the
Government is asking for the extension of’
President’s rule which when roughly trans-
lated in the lay man’s language in Punjab
and outside, means further atrocities aga-
inst women further police excess, fur-
ther' denial of democratic processes and

_ further denial of democratic decision-mak-

ing. That is what it means fo the people
of this country. Why did they want 0 im~
pose the President’s rule in the first in-
stance? Why did they want to remove the
popularly glecteq Government? They said
it was a law and order problem. They
still claim it is 3 law and order problems
to some extent, not to mention the abso-
Iutely ridiculous claims they-.had ip the
other House which were very rightly en-
lightened by my colleague, those of criti-
cal stages of terrorism or whatever they
call it, I cannot apply my mind to such
asinine insinuations.. It is no longer just a
law and order problem. Itisan emotional
problem, Itis a political problem. It is
violation of sensibilities, It is ap erosiom
and -abrasion of democratic _processes.
Under the guise of this we brought about

"in this House this Resolution, Some of -us

went with you, some of us opposed justly
80. We have a reservation when the Gov-
ernment kept asking for more and more
powers which they claimed were being
used for the benefit of the State...(In-
terruptionsy .. Madam, 1 would like
your attention,
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-THE DEPUTY CHAIRMAN: Well, I

.am sorry my attention has been disturbed,

SHRI YASHWANT SINHA: Madam,

there is no Home Minister present in the
House.

THE DEPUTY <CHAIRMAN: They
have gone to have at least a cup of tea.

SHRIMATI RENUKA CHOWDHURY: °
On the one hand you want to impose Presi- -

dent’s rule on 5 State and on the other
this is the attention of the Treasury Ben-
ches which they show,

THE DEPUTY CHAIRMAN: One Ca.-
binet Minister .and other Ministers are
there. Don’t worry,

THE MINISTER OF STATE IN THE
'MINISTRY OF COMMERCE (SHRI P,
R. DAS MUNSHI): We shall inform
word to word,

SHRI N. E. BALARAM (Kerala): There
are three Home Ministers at. the Centre,

SHRIMATI RENUKA CHOWDHURY;
Under the guise of protecting the State,
to look after the’ State we kept asking
this august House for more and more po-
wers, moTe and more prowsxons We pas-
sed the Terrorists and" Dlsruptlve., Activities
Bill anq Special Courts Bill. We waived
the Indian Evidénce Act. The House also
empowered them to use article 249. The
basic violation of the philosphy of juris-
prudence whereby ley 3 mah bé said to be
innocent till he is proved guilty. In Pun.
jab we take the Imdian  away, You lock

him up and you tell him that he is gulltyv

tilt he proves he is mnocent We have vio-
lated every decent norm of humanity,
every essence of decency and we in this
House irrespective of what party, which
State we belong to are all guilty We are
all guilty of this’ crime. Today, we stand
on ‘the floor of thiy' House and sound
self.righteous ia being divided into party
sectors atid we ‘tlaim ‘or proclalm our faith
to an individaal' and speak ‘what is not the
-treflt and éur heai't doed not bleed for
out brothers ang slst’errs in Punjab, The
‘Bills {hiat #ré pasied’ ia Parhamm as for

[ RAJYA SABHA]
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example, Prevention of Atrocities against

Women Bill are not applicable in Punjab.

The women who suffered in police excesses

in Batala, widely publicised have no sym-

pathy from this House, No action has

~ been taken, When the time comes, Madam,

we have to question ourselves. What
kind of people are we? As my colleague,
Mr. Baby, has said, let us today stand up
and salute the people of Punjab,

SHRI YASHWANT SINHA: Madam,

the Minister cannot have hig back towards
you.

THE DEPUTY CHAIRMAN: Don't
turn your back towards the Chair, He
must be having consultations, Renuka,
continue.

SHRIMATI RENUKA CHOWDHURY:
Despite individuals standing on the floor
of this House who were thanking the
Congressmen of Punjab, the credit goes to
the people ‘of Punjab, Every Indian who
had stood up is the perfect symbol of se-
cularism. Communities are living in great
harmony despite the disruptive effort of the
ruling party. For that I-salaam the people
mera. Il?ﬁarat mahan,

THE DEPUTY CHAIRMAN: 1 thought .
you are con‘ludmg

SHRI SYED SBTEY RAZy (Uttar
Pradesh): That means she hag accepted
“Mery Bharay Mahan®,

SHRI KALPNATH RAL T salute for
these words. ' v
SHRIMATI RENUKA CHOWDHURY:

Thank you~ We will salute each ~other
Dut51de

Madam, they talked about holding of
Panchzyat clections, Why? Because  they
are holding the seats in Punjab for ran-
som. They know that they are not going
to Wm tﬁe e]ectlons there. ‘TJey hold the

inglo the carrof,
’i‘)\ey say “We ‘are gomg "to hold the Pan-
chayat electl,pns in Punjab but not parlia-
mentary el;chons" Since they are seeking
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-extension of  President’s rule in

Punjab where is the guarantee of holding

"Assembly elections?  There is no guaran~
tes, -
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Madam, why am [ opposing this? I
am opposing this not becauss I am in the
Opposition, nof 'even because I am a
woman of thig country, no; for anything
but I am questioning the basic honesty of
this Government in wanting to implement

it, There is a basic dishonesty which pro-.
pels this Government to a self-destructiom -

which they seem to be bent on and 1
cannot stend by as a mute witness to
watch this dest'ructmn in thls part of my

- natfon,

THE DEPU‘I‘Y CH.AIRMAN Muto,
you are definitely not,

SHRIMATI RENUKA CHOWDHURY
" Thank you, Madam. That is 5 tribute to
my vocal ability. Madam, I draw your
-attention to what my colleagye Mr. Ya-
shwant Sinha has said aboyt the 1984
riots, 3700 Indians died in the capital.

“They were murdered. It wag.a deliberate, .

premeditated cold-blooded murder. Where
ig the comscience of this country? Where
is the conscwnce of the ruling party? What

1is gomg to happen to thos¢ widows, those_

orphans? FIRY ET g+F a'rrr"r ]

Ang then Madam, I w111 tell you what is
80ing on in Andhra 'Wait

»-r-».
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“Soft Target”,

. ble damage this policy has

The Home
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Minister is not herc; it was pot important
enough for him to be here. I would like,
through you, to ask him to recollect how

" many men ip uniform were killed during

the 1984 riots, whose uniform signifies the

. might, the honour the faith and the inte-

grity of my country, the MAHANTA of

"my Bharat, &8 #1 fa@T @id & gAiR

FomzrEqr AT Ay AT F
There was one query raised. They said,
what is happening in Andhra? There is a
book recently published in Canada called
The Government has not
denieq these allegations, '

THE DEPUTY CHAIRMAN: Don't
have a running commentary, Mrs, Chow-
dhury, your time is over.

* SHRIMATI RENUKA CHOWDHURY;
Madam, you have allowed otheérs to en.
croach' on my time. (Interruptions) . .
“The Government of India's intelligenca
operatives or the Centre’s systematlc and.
persistent policy of emcouraging violence'
in QOpposiion-ruleq States and the irrepara-
done to the -
national interest...” The Government
has not denied this and if they have any
doubt about what I am saying, do read the
magazine “Surya”, It is very much there,

‘what the intelligence agencieg of the ruhng o

Gowrnment are bemg ‘used for and how
they are detrimental fo this Government,

I am very vociferous ip saymg that I
wholeheartedly oppose the eontmuaﬂon of
President’s tule in Punjab. You “canpot
reduce the people of Punjab to Statistics,
to reasoning. Please define what you mean

“by critical stages, It may be quite different

from what the rest of the people in this
country think about it and whep the elec-
tions come, the people of this country arg
going to tramsgress all thesy limitations
and then the Congress will be running
from the country, Thank you.

THE DEPUTY CHAIRMAN Shri
Shanﬁer Sinh Vaghela. Mr. Vaghela be-

" fore T ask you to speak, I wantto ma_ke
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[The Deputy Chairman]
one announcement, Iam going to "abide by
. time very strictly because we have to dis-

cuss the communal sitvation also. Now,

Fou have- five minutes, Please confine your-
self to five minutes.

Wt ww fag armger (Tem) ¢

den feedt Jaddw, # w1 1984
oy ogwr ¥ g, waR § wS
USF FAT a7 g oA war gr foay
‘Aw F ot ¥ ogw gEw ¥ fHar

. T E AR gWmA gHR 7 A

QW) & gig Ay & g oA

sarg 7 fear g fF 99w @AR
¥2A ¥ § 919 ¥ @1 gT wER
MBI T W §

g A T T ¥ WH
g N, UF B F sa€ H
el At §  wed-ahewar
T & 1w Fiee SEpemiR ¥
AT FIY S qeH 4, 79 Ig I
fea1s 9 M w ww adafoe ®
T N ag sk fAw smd € (AW
qUERTE ¥ QST F W HIW  AGAAE

Y HTYE FO@ ST g &1 WY F T

qt 7@ E M gx wlE A, O
F1 A 3w fade P§ ST W&

50 Rw §  aFtoefent Y Sear

¥ ) omy desgm@ ¥ fRIE
qarX forrg? wew AW afuade
% wgUs ¥ a3 fipar ww gl
¥ TR0 TUsio Uste &v  mfwr-a<yf -«
F W @ &1 2 wosimy od
fFgT Sy ¥ B A I WOUR) miw-
¥ G 2R wa gg WX gl
¥ I3 AR FAFT AI@R AT |

. oREET, 9w & wiwa ¥ O§
- IgIET gX AE SET WA, @R
yrr Stee fag o, fagiy oo #,
g sfru s & frems, warfant
¥y ' & fag, siww (af) =Y

@R g % fdu fan oy wY)”

wAfs ¥, g wenfy ¥ e

woro fno, atffssvamt o g3

|

. in Punjab

qiTr w®r fegr, feEwETat B oY
WEE qT §T HGY d9qiar 497,

I fagaml 1 g W quE ¥

WATTH F, W goE & fow
[gar &, 997 woEr Sfee Fgarar
2, a8 freuami M TE "B Swar |
¢ g fegfy der @ T W

g smgFr A Fr wsAfa g1

deq fedi Ja@, ¥T7 @N¥
¥ U7 Fr @O wW a¥ oy
¥ Y foF o Foqlo F &IT &
1 frmifedt. e 3 fau o9 a9
uifesd 249 AP FeUITT  HE
9T W q gH gEA WO I qT
e s 9.9 Y g W i

L #frY | 9T aWg gq famw 3 @

T FT swT § FE §T A
‘HIHAET oar a1, o oifpeaw ¥ @

© BT FATHT &, Jaw faAr e feT g

AT F favr N {5y w9 g€

- WA greq @Y el Agl &1 W T

A A @ W, wfeds 249
famw g0, 3T A AT fmaifc

% fRam ¥ @ faar wv 5wy
wg far, swdl Y AF ahr ar
w7 T8 ? U8 #ATH wwy S
AT § ? WY AT FYY E F
qiffRearT FT ETH 2 | 59F @ 30T
F1E gro & Jrag WA g7 “wnd
Fr fndia, Qe g0 §T &
LT IR BT W & @ W
grfer | T wifFEaT @1 giq §
qgi s Efee ot 2w & qrt
g ar g wrey sei€ AT § O oav
yry AT F| Ffw, WA w@HT
Fifim W WY W osEm g
mifeeg ® &, gfeaq fafeww §,
gg3 fay offeamw @@ & 3
5 g Twfiw oy W H &,
g gAF g g | wR =g @A™
T@ar g M afeeama ¥ w1 Efaw
Fq & o 9@t & qied @eard g
g, va¥ fau T sqagi X AT
franfcdy & fgma & T @l
T 91T, ag O 9@ diw w7 )
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Ay ot oif w # T SgTAREy
TR REA S Y i 9 AR oW

53 § 0 W@ R SN FoAtET

2, #fer s sl ad ey
[ R afmarm 1 s A wA
g @ et wdt ¥ g wfgn
a@ Tifrera T Ardf Joara T F )
T T q€ AT & ) w9
st g gAY s fear 3ot
A@ET TR aqraig ¥ A oAT
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v@wR qffeam ¥ g8 AR
Wy & fqr dufwe g ) w@f
T o¥, gum § 3ufcee B wz0 @,
TqUeWg ET ) AT EW I/ A
T | 39F Fo e afeeaa ¥ a9
9F W GIR TH 7 I § A g

sndfl Swwy Al F ATHY gl AT

w e & f'afna ¥ @A
afgr 1 '
. mferi‘f%mﬁa:tramm
T AMAT AT ¥ TG L. . (WA Y
Hat). .. B

Irawrafy @ woR oi$w W@
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9w, sgg AT TN ag’r Har -
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T O¥UT F | o :

Y g fog agr : dew feed
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s AWl 97 agr fam e

. Tz ow wEd @ Afew dmT A
g & fr omiw vl fegfeg &
fog-fag & @ix AT €15 WY T
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in Punjab

o @ E ey fY e
@t 1 foat Farg € arh Fw
¥\ T AT A Nsaw w1 QeanT
TRy g ar wamr{a"rﬂ’rtia
fag st mnaet et dfer & 9
arw "R S opedr @) af Sast
'crgﬁw i o w Nfafera
g & T FT Y WrAgar A =@
¥ AT FE g o ST ;T
/ATET - @S ) UeAfy #1 oF
AR { @FT AT AW Qa9
4T Sfrw QT dwtw F @F
m%wﬁvﬁmwm?m
mtannri%rquaﬁw g 9 IT L
&t &t gt t AT 1984 F Ay AT ¥
TATH JT BAF WIH T FHAT QG
m&*ﬁf‘mwmr a‘a{wrvﬂ"
'quta'_?qzﬁ%u IART FFT AT

wind § 1 & 84 § MEE
EF'(FI' 'q'l%‘ dq A AN qq-AE w
¥ & .ga¥ FIC W qAIR ¥ A
s g \ arfeT | q‘arawaﬁ
@ AT THS qq

. I gamta : ng 917 45 Grr%'?r |
T &S F35 AT | '

.\cl:.a

I am sorry. I am strictly abiding by
time. You can write a lefte rio teh Home )
Minister,

i weY fog ager : F
AT H ORI WO I FeT |

Qo%ou TAEH ST 0 A Hapard
a9 T g FERA F qrd ¥ I9F

g F g€ Fr Q1Y nqT g
S g ® wAHIT HEY ST qq1g &

a1 ¥ Awrd gl !

SHRI PAWAN KUMAR BANSAL -
‘(Punjab): Madam Deputy Chairman, -
this decision to promulgate Presidents .
rule in Punjab wasnota happy deci-
sion. It was a difficuly decision taken -
at a time-when the Akali Government
showed total lack of capacity and the .
will to fight terrorism. Unfortunately,
what we bhear today from the other
side is an .accusation, the same accu-
. sation, that the Centre is carry-.
ing on with President’s rule with-
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narfow political “interests. Madam this
accupation is shown of any substance and
an honest assessment of the situation ‘pre-
vailing in the State and of the reaction
and responses of the Congress to the
various national and other issues,

Madam, the Cenire though of promul-
gating President’s rule in realisation of
its responsibility to protect every State
against internal disturbances. And if they
were to go into the record of the Cong-~
vess it is for everybody to see that it was
the Congress, the Darbara Singh Govern-
ment, that resigned, that it was Prime’
Minister Rajiv Gandhi who ipitlated dis-
cussions with Sant Longdwal and reached
the Sant Longowal-Rajiv Gandhi accord.
There was an accusation of extinguishing
democracy by Congress. It was Prime
Minister Rajiv Gandhi who wanted to
ensure that the flame of democracy re
maing alive in the country and he entered
into an agreement with Sant Longowal.
It was the failure of the Akali Govern:
ment and Yotal indifference of the Ope
position- partie; which led to the present
situation. It was thg Congress which' de-
cided to go to the masses, Meetmgs were
arranged. The platform was provided by
the Congress, Some of my hon. friends
from here went to Punjab. And what

, did they do? They only secused the
do? They only accused the Government,
fiey omly accused - the Congress at the
platform provided by the Congress That
is all they have contributed in solving
shs Punjab problem. .

Madam, there wes a high-power com- M

mittee constituted by the Prime Minister,
A high-power committeq of 8 Central
‘Ministers went to Punjab. And how ‘many
‘bf them associated or cooperated with
flist committee? Toddy they are laugh-
ing at the décision not to hold panchayat
eletions in Punjab, They are forgetting
80 soon that it was they, and without
exoeption all the Opposition - parties, who
dd pet want panchayat elections to be
Beld fn Punjab. And today when an
effort s being made to start the democra-
o process by holding perliamentary
Mm,@eyta!teobjecﬂoumit Ma-

[ RAJYA SABHA |
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" other side,

I

President’s rule

in- Punjab
dam, thig response of theirs, this approach
of- theirs, betrays a lack of comprehemsion
about the’ position that an Assembly holds
in"a State, The Centre has not said that
the situation is not conducive to holdiny
any elections at all. But they very well
know as to what would be the responsi-
bility of the law-keeping forces if eled-
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" tions to 117 constituencies were to be held

along with 13 constituncies for Parliament,
The State Government. would be burdened
with the law and order problem. It woulg
have to provide security to all the candi-
dates which those people field from the
The mnumber of candidates
would fun imto thousands. If we hold
only parliamentary elections, the number
of. candidates would. be not more. than &
hundred.

Madam, a very meapbnsibie——permxt
me t0 use that word—-allegmm was
made against the Congress saying that
Congress is a destabilising force in  the
country, 1 want to remind them of a very
recent incident; The auty of evety Gov-
ernment, under the Constitution or other- -
wise is to look to the welfare of the peo-
ple, is to work for the progress and pPros-
perity of the State and the coumtry, But
what did we have on the 30th of August
thiy year? The ruling governments of
non-Congres; Parties in different States
organised bandhs, Wé, for the first time,
saw Ministers stopping trains. Hece Mr.
Baby was taking of a reign of terror let
loose by the Congress in Punjab. He is
forgetting what hig cadres are doing witk
the Congress workers in his State. He ¥
forgetting what his people have done with
the press people in his State. Just to
laugh is not enough. What is required is
self-introspection, a frue and honest Self-
introspection. Madam it is the wisdom
of the people of this country who have
not votéd the CPM to power at the Cen-
tre. Ofherwise, the counry would have
been destroyed by now. The country
would have -faced a siluation which the
people of West Bengal are faeing today.

' Madam, hon. Shri Shanker. Sish Vaghe-
la also used the time given to him for
only hurling accusations against the Cong-
reas, I do not want to go into the geme-
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s of the Punjab problem. But permn

me to say that the Punjab problem began -

with Mr. Shanker Sinh Vaghela's party
did 20 years back. They went to each
house. They caught hold of the Hindus
and- asked them to declare Hindi as their
mother tongue,
of the Punjab problem. Today he gets
up i the House to say that it is  the

Géngress which is perpetuating the situa-

tion there! Madam it is the BIP which
is wortening the situation in Punjab. Hers
. we flad very convenient ploys to accuse

the- Governthent for all- the failures resuft-
mﬁ froin the distorted policies due to
lack of ideology By the people SIttms on
the other slde

. Hom, Renuka Chowdhuryji tried to put
fosward & unique theory today. She said
that she equates the promulgation of
Prdsidént’y rule with atrocities on women.
Midam, T do not know .from where she
draws thig inference. The founding
fathers of the Constitution incorperated
« provision for the President's rule fo save
the system from total collapse when .a
particular sitaution develops in the coun-
try, K is in fustherance of that that the
Congres; fhing always, acted.” The interest
bofore the Congress, the motivating factor
for the Prime Minister, Shri Rajiv Gandhi,
& not the welfare of the Congress s not
the welfare of any individual in this party,
It is thet of the country. That has been
demonstrated amply by him, by our peo-
po, by our Government

Madam, because of the time that you
have: given me, I won't like to dwell fur-
ther on it. But I would only like to say
t.hat the situation. in Punjab will be solved
if our hon. Member; on the other side
tell Akhlis—they bave no base of their
own and Akalis are thelr partners—that
they should unite unite not for the myo-

' Dic purpose of stallmg any initiative by
the Congress but to unite for the welfare
of the people of Punjab, to unite for the
welare of the country, Only then there
could be some semblance of what we say
a pelitical process being started in the

THE DBEPUTY CHAIRMAN: Mr.

Gopalsary. - Only five minutes,

[13 OCT, 1989]

That was the beginning |

Sie, when Mr.

-floor of this House:

. President’s rule 134
in Punjab - _
SHRI V., GOPALSAMY: They are
al]l telling you that ¥ should be givem
mpte tme. ) i

THE DEPUTY CHAIRMAN: They
are saying that you don' goto Sri Lanka
and confine yourself to Punjab.

SHRI V. GOPALSAMY: Madam De-
puty Chairman, the flames in Punjab have
npt been put out. Punjab is stifl in flam- .
es, It hes become the Ulster of India.
Madam, I would accuse this Govern-
ment, .,

SHRE BUTA SINGH: What else can
vou do? -

SHRI V. GOPALSAMY:... That they
are Not earnest to solve the problem in
Punjab. Rather they would like to con-
tingz the problem, they would see that
the problem perpetuates and continues in
Punjap for their own political advantage.

[’fhe Vice-Chairman (Shri V. Naraya-
nasamy) ip the Chair).

Barnala was the Chief
Minister of Punjab, for the first time in
the history of this Parliament, during the
Joint Session, the President of Iadia in hig
Address applauded the role of the Chief
Minister, mentioning even the pame of
the Chief Minister, Mr, Barpala, But what
happered? Within six months, he had to
face the fate of whoever goes nearer to
this Congress(I), It is their own strategy
—get closer, gain confidence, and stab
them behind the back. This is their gtra-
tegy. Sir, when there was a debate about
the Ba.rnala Goveenment T stated on the
“Now the Bamala
Government is a buffer between the extre-
mists and the Central Govarnment. Don't
remove that buffer.” But, at that time the -
Home Minister said that law and order
failed, the missionarie, failed and so thé
Barnala Government shonld not continue. ’
But what has happened? I may giye the
figures of killings in the year 1987 dur-

ing Mr_ Barnala’s rule and in 1988 during

the President’s Rule. In the month of
January, 1987 durine' Mr. Barmala’s re-
pime. the number of killines was 63, Bat
in January, 1988, during the DPresident’s
Rule it was 143. In February 1987, dur.
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ing Mr. Barnala’; regime, the figure was

-41, and in Pebruary, 1988, it was 141, In
March, 1987, during Mr, Barpala’sy re-
gime it was 65. In March, 1988, the
figure was 265. In -April, 1987, it was

© 80, But in the month of Apnl 1988, 1t
was 244, In the month Of May, 1987,
was 71, But in the month of May, 1988
it wag 340. The number goes on like
this, double, treble-and quadruple.

Now, what is your argument? Have
you solved the probem? Whep Mr.
Rebeiro took over the charge of the
Police force in Punjab, he stated, “bul-
Iet for bullet, and that if the terrorists
bave got a hit-list the Police force -also
got a hit-list”, But Sir, Now the very
same Rebeiro, the supercop had to ad-
mit the fact that unless we win over the
hearts and minds of the people of Punjab,
the problem can not be solved by  more

police force.  What does it show? But
you have not won over the hearts and
minds of the people of Punjab,

Sir, T give you just one illustration. Yes-
terday there was a demonstration by the
riot’ victims, It was a very pathetic sight,
a heart-breaking sight. = Hundreds and
hundreds of widows who have lost their
husbands, who have lost. their bread-win-
ners during the November, 1984 riots had
to demonstrate after five years to get
justice. I would like to ask the ‘Home
Minister: " Till date, what have you done?
Even according to your official figures,
2,733 persons were killed during the
‘November 1iots. But till date nobody has
begn prosecuted. What is the reason?
you could say that Jain-Banerjee committeg
wag constitited, Now the court has given
a verdict. But who is responsible for
this? When the Ranganath Mishra com-
mission gave the verdict that a committee
should be constituted, the committee should
have been constituted under the ambit of
the Commisslons of Inquiry Act. Now
after five years you are telling that mo
case has been registered, nothing could
be done now. Even to thig date this Par-
liament has not discussed the Ranganath
Mishra Commission report, -And then how
can you win the hearts and minds of the
people of Punjab? They are getting more
and more- alienated from you because of

[RAJYA SABHA]
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your  policies. (Time bell rings), Sif,

you do not know the quagmire you have
created. .in Punjab. You propped up
Bhindranwale for your own benefit, Then
you recently also propped up Manjit
Singh brother of Amrik Singh, who was
killed in the Bluestar operation,

What happened to the Jodhpur detenus"
They are still languishing in jails, They
have been rotting in jails for years, In-
nocent people. - One day there way an
announcement that a gAoup of persons
will be released. There was an announce-
ment. When they came out of the jail,’
again they were captured and again they
were taken to the prison, ‘This is the
justice you are giving ot the people of
Punjab, Therefore, you have lost the con-
fidence of the people of Punjab. Now
the voice of extremists is getting more
and more louder. Who is responmsible for
this? It is you who are responsible,.be-
cause you wanted tp crush the regignal
parties, yoy wanted to silence the: voice of
the regional parttes, You tried it in Kashmiy -
and as a result the pro-Pakistan elements
are raising their head. Then you have tried
in Assam and you have instigated the
Bodos. ‘You wanted to crush the region-
al party in Andhra Pradesh and you creat-
ed Bashkar Rao:. » You wanted to crush
Telugn Desam. You tried it in Tamil
Nadu also. But because of the dynamic
iéadership of our party and our organisa-
tibnal set up we have survived and you
were not able to capture power. You
are, by doing tﬁis, really playing with
fire, since you accept the concept of fede-
galism. If you want to annihilate the basic
concept of federalism then you cannot
protect the unity and integrity of this
country, Therefore, the present situaion
in Punjab hag arisen because of the bung-
ling of your Government,

st aﬁwrﬂ (7 ste ) -
mmqﬁr iy o9F §F A 8
e ﬁf‘tta"f F Y Il I

- HwT R IAY Famv arer arEeR

TR, ¥ @ o arfacara wArer O
[T I TAAT T SAAT & ART AY
¥ ag mifream # 3327 & wrfseam
L3 trsrsmﬁ?: IAFY FLHIT, ¥ T
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¥ fag @ & Rg R dw Agen

[ RAJYA SABHA ]

WEAA @A ITE§

sgra g 1 Agl
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[ ®gesrt Qr@E R @9 &

wglF EATY 76 § & 65 THoUHUo
F qifs @t ¥ &y FAd AR

A ardrQ. IO FTE, IW A -
AT 9% | ag 92T frae Ad
FHw FA GAT FY TG A @
g% gAY WER § aY qEaT AEE
et F1 1 IRfeq =g wEAT A
T & f5 Firw AE F faw B
radrfa & feqg g A gAEr
W g ARl T @ ¥ ¥ qu

Cargar § wIw ¥ wew @ o g

YT & qEf WM ®T § dar
gars ¥ q¥ € faamy wivg 3 foady
o ¥ fawrs afws  ardrfagy

. wyafaarsa Frar g 1 gl odlontEo

HroftoWre HIT FAY F1 BT FT
Farg rdwa qar §? AR a@ g
ATAWA. &Y TR ¥ 9@ WKW
F Y A7 ¥ A TF T YPIY ¥
Hegr § W @ FEw AV AE ¢
YT gat AFT Agf € WA T X
Tga ¥ Aar § 1 I afefrdT
ug faar qr f5 agr g AfT ams
¥ 7% afgare v €0 9@ @@
;I & 1% faway w2 Frar qar
fr gr W % § | I9 d3T AWy
wgr Fr @1 gfaare adi § 1 9aF

g7 fraxr I ATAWA S WX

®WT w1, fea gAr@ 7 gHr o
™ oWl F gy § Figal TOT ¢
f5 Swrde &« AT TP, AT AT
& waaar § 5 ooifad T gq
TIH T X AT G FIA
FAra T AT LA FLRITATIA |
Igq aga wbwar

‘DR. NAGEN SAIKIA (Assam); Sir,
I stapd to oppose the extemsion of Presi-
dent's rule in Punjab. Extemsion of Pre-
sidential rule in'the States'is a game being
played by the Governmesnt of ‘India, that
is,” the -Congress(I), for its own political
benefits. It is some sort of ad hoc Cong
ress(I) rule in the States. It is now be-
coming brighter that the people of this
country are going to throw Congress(I)

out from power not only from the Statcs

but also from the Centre. This historic
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development in the country hag made
Congress(l) adamant to cling to power
like a limpet under the cover of Presi-
dential rule. .

They know, what has beep done by the
people of Tamil Nadu is going to be re-
peated by the people of every State in
the country, Sir, it was the Central Gov-
ernment which indulged in violence 1in
Punjab earlier to capture’ power. Bhin-
dranwale was the creation of Congress([)
With the help of the Central agencies
tmt!er the RAW the Government impart-
o« frﬁmng to the youths in Punjab in
guexrma warfare and other tactics. The
same thing is being done in Assam through,
the Central agencles under RAW now to
_create c¢haos in the State so that it could
topple the non-Congms(I) Government
and capture power. But there is a say-
ing—as you sow %o you reap. ‘What you

- earliez, that .is pow giving its -

ponsonous truus in Punjab and the same
tm:;w:uborepeatedmothpr places

In thy mmz of outbmz exﬂ'em.:m,,l'm.
sidential rule was cla.mped in Pun;ab .and
time ‘and again it i bang extended ac-
conding to the convéBience of the Central”

Government. The people of Punjab Jjave

been deprived of _exercising their demo-
eratic r!ght to have a Government of
@ieir own: The Oentml "Government ' is
‘not i favour of federa.lism, rather they
wre very much for centralism. Some
dqyshnckm aumwon?qnchayankal
beld in the Parlmnent -House Annexe Mr.
Vasant Sathe, the hon, Minister of Ener-
v, who presided -over .ose m tried
to interpret the Preamble of the Cossti-
tution to be very much for a unhary type

of governmant, This indicates how _much
ﬁ _Central Government is anti-féderal-

[

The Government is trying to be very
much desirous of giving power to people

through panchayati raj and nagar palika, |

“mt at the same time they are very much
- adament to gét-the .powers of the Stateg
curbed to the maximum extent, I have
an .apprehension that by being indulgent to

[12 OCT, 1288}
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dnsmpuve communal and extremist for-

ces, the Central Government has been

trying its utmost to create an atmosphere

favourable for declaring internal emer-

gency and for postponing parliamentary

_ elections too. The Government headed

by Shri Rajiv Gandhi has lost the conili-

dence of the people for its sky-high cor-
ruption and for ity advocacy for untruth.
Now instead of trying to extend ad hoc
Congress(I) - rule in Punjab and Kamna-
taka Mr. Gandhi ‘should step down im
no ume and seck people’s verdict again.

This Goverhment has no moral right to
be in power.

SHRI KALPNATH RAI: What about
the rice deal of Assam Government?

‘DR, NAGEN SAIKIA: There i3 mo
killing by the Government of ‘Assam. Fhe.
killings are bemg committed - by the
of your agencies. The irony of fate of
India j; that the same Government Is
exercising power not odly at the Centte
Yt undemocratically also in fhe States,
All measures are being taken ‘by the Qov-
ernment to snatch away .the democratic

" rights of the pepple of Punjab and to
. suppréss them by using all brutal measu-

res. ‘The Sikh community is thus being
alienated. Therefore, on my own behalf
and on behalf of my party, I oppose this
Motion and T urge upon the Government
to withdraw the Motion.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Dr, Retntkar Pan.
dey. Your time is five minutes. TPy
to conclude within that time :

g ¥y K wer g ™
g afeqt = wia @ g
I w1 MgwrEr fgear g 1 W@
L@t W o 3wt § d & W)
I F #% o ¥ G ¥
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1310 TEAIAT IET)
g §1 5@ wiw aRdl B g

g FYATR F A J A AL 7

% A =g faw @ @, 9 Ry
uraﬁwwﬂr&aﬁ&'
wgfaee wer &, 7 wrf wARdT
wAar qrEt FT R % T $TE Fwar
WX §, 9g WX qraT FT €S AT
xqT1 1 A6 gAR QRELL trsnz 9T
X AP, FAT F1 wGA /1A A
Qg T EHIT qwra § e @A
wraq ¥, A A FAT 14T anx ta
%) ¥ 3§ Farar awar 3 f5 sww
&7 qTET §§ 2 £ qAT0 FACA
WX TR JAsmArr S arfaara
®FMF FrAT § foaq fagdt d——

'W ¥ TEgrdl 7 o FCH wrww 5% 5

qard s faa wan e W
Wt dYodto fog W TEW A A
AAT ¥ ** AT JEITEANA HTAT
qUEaT ¥, X G¥ Ay § 1 W
qfex wrat #1 wE @ ¥ four
N U T ¥ T dd Ay AR qET
7 X3 g¢ 1 48 ASAT A AT §

¥ XA ¥ faw =Y., -

qifyears 1 Fig I GAGT
wTA. AW Ay TW JIq A 93 €
(W JEAATR S AT G Ay 99
s Y Tt S0 ¥ G F
Wik WA A FEAT SEAT
fr UIaar ¥ TPFET R A TG
- gl g1 gart FY g9 @afeq ¥aq
-« ¥ 1 -8 afewc ad §
I w2~ Frwrar @R oswiT o Tw

g &7 aeara ¥ <aat agar § &

*¥ I SASAATAT F1-4F q=7 & fasrat
QA AR § wIT w7 AT oy
FTT W fraEl ®) d7 #F Awrea

|IAT F- UEHAST F A AT FER

qEl W W wET ¥ frsmr o

. (saaum) WAl STawTEEm
o, g6 ¥ wg @ § Sad
T AW wﬁr‘{ I GO S

[RAJYA SABHA]

. ‘should be expunged. ..

: ﬁ‘rarr'cﬂr@é‘l

_(Punjab) ;
tions),. . It has nothing to do with Pun-

. President's rule 144

) in Punjab .
ag daeg § WIT 99, A
% dec. . . (awam) ey

S qray % o FF I FE an
997 f5 #1 w17 AAY § & W
ara‘qt-rm ** & wifazma & Ay
W a § W) aRa qfea A,
. (sqag™) T@ WM A Aar qw
aﬁra F grfow @ W@ A7 I
g FE Fqrd A v | e
CN%
SHRI V. GOPALSAMY: Sir, these
remarks should be expunged. A Mem-
ber should not attack another Member
of this House, He is a sitting- Member
of this House,.. Sir, he is exceeding his
limit. You should not allow that, It
Patriotism is not the
monopoly of these people, He cannot
criticise and attack another Member of
t.hlsHouse e . .

TWo. TAWT WaRT: FAAT
_SuTmerd oY, & fe@i wed Y 59-
AMAT A $T 5 g1 §, Afew w
TG WX &Y 51 7Y 3 @t T
qrfeearT &1 gig 3 qten Y WX Ay

_'_f:q't‘fa‘t X WY, 1§ a1 59 2w FY Faal

- 3a% 58T qgr UM AT T AT F7
- ey g & A, gwsw’raaha Y
. (vgmw) -

SARDAR IAGJ'IT SINGH AURORA
- Point of order,..(Interrup-’

jab.

DR. RATNAKAR PANDEY: Are youo
supporting Khalistan . Sardariji_

seet weat afgr | T s2) ;

g An AgRRE?

SHRI V GOBALSAMY Has the Gov-
ernment got any evidence? During the
last session, the Home Minister also made
certain charges, If. Government has got

any evidence, let it prosecute tim...(In-

terruptions),. .

THE VICE-CHAIRMAN (SHRI V.,
NARAYANASAMY): Dr. Pandey, you

speak on "the _subject.. . (Interruptions).. ..

**Expunged as ordered py the Chair.
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SHRI V. GOPALSAMY: He knows

only one subject and that ig Jethamalani.

He doesn't know any other subject,

I am on

(Interruptions) .. .

SHRI YASHWANT SINHA:
a point of order...

SHRI V. GOPALSAMY: Mr. Vice-
Chairman, he is on a point of order.

SHRI YASHWANT SINHA: Sir, 1
want to raise a point of order.

Tio WIIHT MY : gifaeTTa

gNET F a1 ITTAE 19 A, §F 409

HEW 3 FAAr e g P oo vwed
T &, 7T T QUIATITH 77 TR &
W I ALY F AT ALY N AT
. . (saeT)

SHRI YASHWANT SINHA:
‘want to raise a poi.n_t of order.

SHRI V. GOPALSAMY: He never
saw this book, What can he do? -

T o IR OWEY : § mIed)

7
ATGAT H&T 5 S g aad § T ESF

feeed «ff waaT §. . . (swwETE)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Please sit down,
Dr. Pandey. He says he has a pomt o!
order o .

SHRI YAS'HWANT SINHA:. Mr.
'V'ioe-Chalrman, the prooeedings of this
How‘sm goyerned. by certain rules, and
this is “the Rule Book which I have in
amy hand. All of ug are aware that there.
is a specific rule in the Rule Book, and
this is tule 238A.
your -time- and the time of the House ve
(b;terrupnons) ‘

. ¥, GATHT ATRT : TAFYT 95N
fagtfd Fa w31 Pty feargd)
FTAT WY Fi'ﬁ'l'a ¥ T I T FlET
ag g 1 . ... (sq€E)

“SHRT PAWAN KUMAR BANSAL: Is
slogan shouting permm&.{ from there?

[12 OCT, 1989]

~ prior notice, I want to know...
_ tions)

Sir, I

"House,. .

I do not have to wasle ‘
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SHRI YASHWANT SINHA: The:

. Vice-Chairman peimitted me to raise a

point of order.. . (Interruptions)... 1 have
beenperm.\ttedbytheChatrtomse a
point or order, Sir, rule'238A very clearly

states the procedure for raising allegations.

or permitting allegations against a Mem-
ber of the House, There has to be a
(Irterrup-

T . GTET qvdy ; zm amwﬁ
(mm)

o %‘qwsa (=Y o a'r(mrmw"r)
V&7 1, 309 & STRY 1. ., (qqEA},

T, EHT ARG : 7Y IY
w1 @@ 1 fawifax | Sgg Awr
W OFAfPT W& | AW X
TSAFAN BT RTY qq q ffma
g 1. (mm)... _

SHRI YASHWANT SINHA: Mr..

Vice-Chairman, if any Member of this

- House intends to make any allegation

against another Member of this House,.
then he has. to give prior notice. I want
to know from you whether the honour-
able Member hag given you notice for
making the kind of allegation that he is
‘making against apother Member of this.
(Interruptions)... If he has not
given notice, then al! that he hay said
should be expunged.. (Imerrqntbm);,..

I want your - ruling on ‘this,.. (Interrup-
tions),. .

THE VICE-CHAIRMAN (smu V.
NARAYANASAMY): Please take your
seat.

2

Mr. Ratnakar Pandey was referring to
Mr. Ram Jethmalani's visit to foreign-
countries, and was referring only to what
ever he spoke there, If any personal as-
persion has been cast, that will be remov-
od from the record. Whatever has hap-
mpened abroad in Mr. Jethmalani’s visit

#%Expunged as ordered by the Chair,

L4
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{Shri v, Narayanasamy]
o there, he ‘is referring to, If there are
personal remarks, that will be removed.

SHRI N. K, P. SALVE (Maharashtra);
Mr, Vice Chairman, I want to submit to
your respectfully that a Member is en-

" titled to criticise a particular view-point
of another Member. He is criticising a
particular viewpoint of Mr.
malapi. That is not casting an aspersion.
How is it casting an aspersion?

SHRI V. GOPALSAMY : It was a per-

sonal attack on Mi, Ram Jethmalani.

SHRI ‘N. K. P, SALVE: No, no, 1
have -been listening to his speech, He has
not said anything against the Member.
_All that he is saying is about a particular
viewpoint that is. being canvassed by Mr.
Jethmalani, That he is anti-national, he
is entitled to say.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY). ‘He was referring
to Mr. Jethmalani’s forel,gn visit and its
coftimation, ;

SHRI BUTA SINGH : Mr, Vice-Chair-
maa, 5ir, T.remember that at the time of
the :last discussion in this very House I
quoted ‘within quotes the speeches of Shri
Jethmalani in UK and the U.SA: At
that time Shri Jethmalani was presentin
the Howse, I vielded to him .to say some-
théng if he were to.say something in de-
fagce of what 1 had quoted or against it,
But he refused .to take -the foor, It has
famppened in;this very House,

.SHRI N. K. P. SALVE : Is he not en-
titled to criticise, that view, Sir?

SHRI BUTA SINGH : What hes been
quoted by me has not been refuted by
Mr. Jethmalani,

SHRI M, S. GURUPADASWAMY
(Karnataks) : ‘Fhat §s not true at all,
SHRI V. GOPALSAMY : The Home

Miasister is misleading the House, Mr,
Mmm was not allowed to Apeak

SHRI M, S. GURUPADASWAMY :
He was not given a chance. :

[ RAJYA SABHA j

Ram Jetha | “time, 'Mr. Jethmalanj

‘two minutes,

_ President's.rule 148
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SHRI BUTA SINGH: I yielded to Mr.

Jethnmalani to speak if he wanted to, but

Mr, Jothmalani did not speak. Thercfeme,
what Mr, Ratnakar Pandey is doing is
what I did, I spoke in English : he iv

repeating it in Hindi,

SHRI M. S. GURUPADASWAMY .
Please listen to me, I was present at that .
wanted to speak,
wanted to reply. But he was not allowed
to speak. -He requested the Chair, But he
was pot allowed to speak at all, What ‘Mr,

~Buta Singh is saying is mot true,

SHRI BUTA SINGH : It is true.

SHRI M, S. GURUPADASWAMY : I
think all of you are suffering from a
nightmare. - .

SHRI FUTA SINGH ; Let ne say that
Mr Jethmalarij has not: so fiar written"&ny
thing in the press conradicting me, '

SHRI V. .GOPALS : I think, Mir..

’ Minister, you have deoxded to speak only

untruth and not truth,

THE - VICE.CHAIRMAN (SHRI V.
NARAYANASAMY): Conclude within

DR, RATNAKAR PANDEY : How: can
I canclude-? I have not uttered a septence,

#¥ LT9F AE W r TIA BT 6T

o, fra wwge 2. (gt ‘nﬁ'
e s
%mwnﬂﬁmqvg,m

<

T arer TE § dor &7 vl |
f T

B e W owew ¥ fram
sgrar wifgr rog wiew mew R,
anifed @aa &) sAar of ¥ Aar
WY NERETHY StaYy ¥ q@ good
%WE.WWW% ]
2 oI 7g IW g uwww A W E
a’?ﬁrﬁaaw%‘m%ﬂaﬁm
*+*Bxpuaged as ordered -by the -Chair. .
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T A AP qfgg W 7T
T " § IS AT WEA g,
A R Fem AT #ogew T4
#frnd ... (swaEe)

SHRI ASHISH SEN (West Bengal) :

Are -we discussing about Punjab of Mr.
Jothmalani 7 C o s

Mo TWAMT qUIT : {=Ia%,
gIIqe1A A, 20 frava%, 1089
B LU AN ggaax ¥ fam
wizy & &1 sifaamd
THO 2 21 faT g7 AR v sfadea
% g8 Wt ¥ aifacarT &Y /i w
o€ 3\ 48 ugAr waTT § e fREY
Tafaqy dafeq. gear & anfaeam &
qq § faifar w1 % Tewys arfen
farr @) =R, 1988 - g
wgg ¥ IN Ny F9w BA A
A, 9T M 7W g IS
B F TRET wifHEITA ARTAT )
T wfgzmr § & 200 Faress,
1989 FT AT ¥, UNIAT F Iw
9§ exd WiFT T W E, I
AATE T AT, T BT q9E, QA
itz zidw fap g, § o fare
W A QA g, ¥r wleAw A
AT e F- P AT BE
fag ¥ a3f7 Frz 5 T fz fam

- ymirr effr fro wdr Y &

= ¥ ¥ @ e R
I ) @Ry ¥ fromfr  wET
gige WA wu frEr ek
B AAr ¥ R @y fam, M
weard W wqegar @ g Foed
Tgra AAgR s ¥ g fRa
w47 -q, A afaexry F gads § o

A Y ee 2 oA SUAY

sl ¥ ey F ATY 1T AHIAT
refar w o AR LTE) W
aar ¥ Yo fRIT WAT @y 9N
far, B w1 a3 gfgITy S W)
AT &, Aaw- ¥ A8 3T g AR
THAT I, . FTHIT HIT IWR A
TR T | T aqr Fqg N &7
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™1 fa grfasra #1 wqear 3 o

SR faqdaT gz & W7 aewEr @

ST FR faqdtuw wr o s
#ag v & @& W qw H

- frs@m@r TR wig, ssax @@ar

iy BIHRrdr g FI @ F 1 A

& w7 qfeenra ¥ § S )

orfRe 17 ¥ wea W©T @I § wix adh
daew fam @& FRem A
Sugfedi Y geraar ¥ fau
gffers A war fBr 8R
I AT T 5 WG § W &%
w3 Syaifedl wY W @y Sdr
g wwg R, frea a@ won+
qArfgat w1 & ST GG

a3 98 wEAId, STEIE HY, W
17 Ay ghe g fa qdfeem
WRT. & faxg wAEs I8 Wiew
G & W FT AG ¥ g
- e F e A Y F{,
qIfseTTsT @A X SeRwEH
fem ¢ fa frofas arat a0 #HY,
FHT F gAg F WmT@T AU |

Py |
454

- uifsenE & qgA AT AW &7
| ¥ &% adaTgy #W BT GRAT &

TTr wee & 5 & faer @sd &,
7wy ¥ wfeafiy A ww S
3 faT g% anTh TR 9T §FHE &%
®T E 1., (A W W) ..,

g, § agr @ew N oag

W TG A W AR T

g A THH F AT A € HR
N T GFR G IE-THEAT P
TwEE ¥ fav I ¥ IUAE A%
HAMELZ H1 qATEAT F& % /g
T FEX F TN I TH G ¥
WX 1977 ¥ 1989 #F' fae =rw
Izrwe Ay, dfs W eEw A R

SR E A ¥ oamaRr q3E BB 40

q(é’zyjstr(ﬁa' 5"5{73’@% T 7
o wfgwr ¥y w afe F a@ wd
F #37% AFT wEIARE * aqer
faar &tm qfea & w3 fear

gy @ M # edt  IAT
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€ m § @ ge ¥ s widt
¥ HNod@ gard € 1€ T

4%
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,a- -
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T wid & g7 ¥ tvoF 9w
THE-UF AT @, SEF S w7
JRAT B AT FTH THT § T3
Y WF W OFT T gEQ A

& a3 T8 wdw sAg 3 fag )

JoeMTs T wEIEd, & @.
7g WAl gAT W-

®EIL T AT AR W Rw ¥

gaE X WAT w9y W OF
fed go <l & '

g & wars Ay wiwe, wfew

- TR ¥, ,

- g9 HT @AT WA 9X ¥ fuy
BT I ¥4 :

g & owady Y wghe

ghemi & wwnd WY .uE WK
qaeqT g 1 qifeear § s s
W - W ¥ qdr e

[ RATYA SABHA ]

President’s rule 152
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Tar ff f6 e wifswE & 9w-
xifcat wr agrar fraar a7 g s,
ooy fErm & Qe s A
wa% WX T WP ¥ zwaw
¥ Q9 gWEAT ' g ar @

& faat A wOw wE ¥ &

TENT IR ¥ e fqifdt W
§ W I GT AT MEE TR
frad ar &1 wrtd gEwe ¥
v fred why SER ww
qaAI ATET fag owaT@ W
wN9E F TG F @F 9w
o EET 91 Wi SR @ A=
Tar ® froy Wk wiw ®
grgaaifEdl X Tmw EmT WY
¥ fau faarc-famy faar ar) S&t
AF @™ F T gz @ dwar foar
w fb Wit # gedy e ¥
W FAR-J-AWT AR W X
gee ¥ 9fEr fay g wifse
¥ o9 & T At wiawanfeal

¥ TR THE W g &1 wEEs,
& nmd frRWTET 4o arg agHT
B T Y F v A A g,

I I & gEE A IS
w7 8 W& o WAy, 1989%
wgadl & @9 o . fa FwenT
@ & safw ¥z qu ¥ o
@A F1 fqofaat & a=m & fag
wgmat wid. § | wTarfdi & gle-
I 1 Al AR o7 § fag ww@
WIT AT qF @I 9 FAFIG
s gL | ifseE & owm
dre o3 -SukwfiSyy . A w5
qwEr! ek @me Wi 9T wEt
HT Tqd a8 ST qT WET § BT

‘ g & & 7 wodl ¥AT FT mmafe-

TR HET Wgq &) TR fag
3y faye WET &Y WET R &

fay a8 wov g S9FT AT
FWT &1 TH FET HIW , wHOD
¥ gl wer frad F SO0 wEA

qifgdA ¥ e S wew &
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wifseaTT s B ¥ TR

frg wage 93 Qode 47 WK
Todio 74 agh §URT W FaA
Targrer @usy ¥ R s
TAE T W § W T A
faary gfamz s W@ &1

g, wa ¥ wq W s

argar § (wmam)  § mmd @R
5 ¥ d5 a@r T8 E\ UL
F gram F @i FE TG g

gFT ) wdd, §F 9 ¥ fag 9|

qar - wifpeard qqr favmi ¥ faw
R oEr aw T ogwE F 20
TR Srqiedt ¥ s A )
g @ @ wARET W FATEr
§ WY vk qoeg o §) &
gty & fag fm swg T O§
T et @ W@ Wi ¥ fau
o & #E TR E—wT g
RSO E1C I -GG A
qieam # v gfgardd F5v

gemd &1 Tww ¥ fAg e 9T

g G HHT, T@ AT, T
Pyt TRT 4T TETT AATAT, WSETHR
Y ATAT qaT WS A § qeafe
. we VI HT Q€T § YT AT
F@R & fag sw0 g

wdEn, wa ¥ & wed A e

3ty gu we wgm o fow @l

Fe F1  sfgaww @Al F UR
9 31 freR ¥ weard # e
g T2 dWarg J§ 9 @AY
T @ g, A § T oWy
¥ owigar § B s &S, sew
gy #IR wAT fqard IAW FV A

s faAr wifsw &) @ T9_W
wfeaw -

¥ un g AR g W

3 fag g H7& F swe @ W
gfmfag &1 9% S wAT-HaAw
a3 E,%?«ﬁ;v‘xﬁﬁa@ 7g #
qLEIX ATEA qoaT  weal § 1
afamm &1 Wt qf § F W

[12 OCT. 1989]

- been arrived at, at the

President’s rule 154
in Punjab
Wi gfarary A1 GRgw &1 @ §)
wAw ¥ ffimg & Y w @
g FY TEN g T IR ALA Y
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SHRI GURUDAS DAS GUPTA (West
Bengal) ; Sir, when senility affects the
wisdom of the House, sanity is affected
and whep sanity is affected, the
insanity iy Pynjab camnot be ended.
Unfortunately, the elders in the House
have to remember that what is happering
in’ Punjab is much more important and
serious than to be affected by the spectre
of a particular personality thig or that side
of the House. While opposing the Statutory
Resolution tooth- and nail, I would ask
Mr, Mr. Buta Singh to kindly explain if
the Government is really interested in
solving the problem of Punjab. I ask this
question: because the Prime Minister, some
months back had visited Jallandhar and -
while addressing a rally, he had pointed

" out that he would invite leaders of all the

politica] parties to find out 5 new initia- *
ive for the solution of the Punjab prob-
lem, Unfortunately, the meeting did not
take place. No national consensus has
intiative of the
Prime Minister because the meeting was
never called, Therefore, I am led to be-

- lieve that the Government does want the

rroblem in Punjab to linger—linger be-
cause if the Punjab problem is lingering
on, it gives the Government a leverage, In
the same way, the Government wants the-
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Babri Masjid-Ramjanambhoomi tangle to
remain unsolved, When the communal
climate in the country is deteriorating
dangerously, thig Government refus«;s to
call a meeting of the National Integra-
tion Council. Therefore, Sir, I am led to
believe that this Government wants to play
cards with the fundamentalists to reap
marrow political advantage, I am #old that
the Home Minister ig in touch with a
soction of terrorists in Punjab, In the
dame way, he iy in touch with the Vishwa
Hindu Parishad to ensure that the so-
called stone laying of Hindn Mandir on
the outskirty of Babri Masjid- is done in
the presence of RSS volpnteers and volun-
teers belonging to the Bajrang Dal in or-

. der to emsure that the stone laying pro-.

gramme is done smoothly, Therefore, the
legacy of rearing up Bhindranwale still
continues and the new leadership, while in
itg political gain is not interested to have.
a nationa] consensus, at the same time, the
political leadership of the Congress’is in-
terested to play dangerously - either with
the terroristg in Punjab or with the funda.
mentalists in othér parts of the country.
This is the undiluted policy of the Govern
ment which claims itself to be secular. The
undiluted policy is to allow Punjab to burp
8o that they cap reap the political besefits,
The undiluted policy of this so-called secu

sar Government is toallow the . fundamen-
talists to rise in other parts of the coun-
try so that it can reap its benefit on
the dangerous rise of Hindu fundamen-

talism., - This Government is inte-
rested to play cards, Politically,
this Government is interested to

ketp itself in office by colluding or
compromising with ~ terrorism or funda-
mentalism to ensure that it can get the
benefit of Hindu revivalism in he next
dection. My, Chairperson, there can be no

' diftier canard than to say that the com-

- mintiists here in the counry are in collo-

sion with communalism. You should know
that the communists and the left forces
with their own liveg fre playing against
fumdamentalism whetlier it is in Punjab,
wither it i in Ayodbya, whether it is
'V, E_ whether it is in West Bemgal or
whether it is In other parts of the coun-
try, Therefore, by paying a heavy price
‘Wo come here to téll you that your secu-

- [RAJYA SABHA]
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. waat to reap pohtloal benefit in the ensuing

elections.

Mr, -Chairperson, how is the Govern-
ment under = Mr. Buta Singh which i:
functioning in Punjab ? I will give you an
instanco, There have becn three commit:
tees which this Government has set up
under Siddhartha Sanker Ray, There is &
committee . on peace and harmohy und

. that committee does not meét, There is

a committee under Siddhartha Sanker Ray
on law and order which irregularly meets.
There iy a committee under Siddhartha
Sanker Ray on public grievances which
generally does nat meet. Therefore, the
Government undsr Mr. siddhartha Sanker
Ray has not only becomie absolutely cox-
tradictory with the interests of the people
of Punjap but it is increasingly becoming
non-responsive to the grievances of the
people of Punjab, There is a growing- eg-
trangement betwéen the Government led
by Siddhartha Sanker Ray urder Mr, Buta
Singh &fid the interests ‘of the people of
Punjab, The' geéntleman who is headiag
the admiinlstrafion there ‘considery himself
not to be the representative of the Prime
Minister but of late he hag started con-
sidering himself to ba the representative of
the Congress-1 President. Therefore, his
only job of [ate has been not to fight ter-
rorism But to oonsolidate the Congtess,
put the Congress on its own feet. go. that
it can fight the next elections. This is the
sordid style of the Presidential rule in
Punjab.

Mr, Chairperson, the position is, there is
widespread corruption, There is not only
more murder than it had been during the
regime of Mr, Bamnala but there is wide-
spread corruption. There is widespread ia-
efficiency. ‘There are complaints that the-
police is extorting money during day time..
What is ths morale of the police? The
morale of the police i3” sagging because
the near relations of police officers are
being kidnapped by the terrorists, Not
only that, New tochnique; and devices ard
being made usé of by terrorists there in
Punjab, Therefore, the .question is : How
and in what way this Government would
like to fight terrorism in Punjab? You
cannot fight terrorism with bullets alons.

-
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It ig not the barrel of the gun which is
the sotrce of power in the modern world.
| js the pelmoal initiative, it is the politi-

cak isolition 6f terrorism from the soil of

Punjab, which is ‘necessary to bring about
. an ond there. Terrorists, hard-core ter-
rorists, . have been elimjngted, But new
terrorists are _taking their place, There-
fore. terronm has_soil in the heart of
'the people of Pmuab Why is it so ¥ It is
so because the people of Punjab are feel-
ing: hurt, the people of Punjab are fecling
humiliated; the people of Punjab have
something_to complain against the Cen-
tral Government apd that complaint is

noet bemg looked into and as a result of

that sense of humiliation, new pe0p1e,
young people, are jOining the ranks of
terrorists. - Thepefore, if the Government
wantg to solve the problem of Punjab, it
is not only by bullet in exchange of bul-
let, it is not only by producing a separate

hi-list by the police which may be neces-

sary., I do not believe that the heart can
be changed so far as the terrorists in
Punjad’ are ¢oncérned. Terrorists will have

to  be hurt, But at the same time, there -

hag to be a politica] initiative, The Rajiv
Gandhi-Longowsl accord is mot dead in
my opinion. There can be a new dialogue
andthohashofilhenew dlaloguecanbe
the Rajiv Gandh-Longowal pact. That can
te the begining. But where is the intia-
" tive? Either the Government dos not want
to solve the problem or the Government
Ras . arrogated to itself the responsibility
of tacking the problem in Pun)ab smgle-
hﬂdedly wmch it cannot do, Therefore,
handedly which T cannot do, Therefore,
Mr, Chairperson, in the opinion of the
Communist. Party of India, in the opinion
Mhlgftﬁta_xntbeommonofmose
who are crusading against the forces of
setossion all over the country, T demand
thas let there be a meeting. of all the po-
Hitical parties. The Prime Minister hag been
defibezately beraking his promise not only
on the. question of a - discussion on the
Bofors but on the question of having a
national cohsensus,

Seeon'dly'. I want the Government and
at the gaine fime the Congres; Party to

~ensure that popular initiative is takep to . -

fight terrorism at the grass-root level, Ter-
Torism cannot bg fought by having
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Ribiero in place of Mr. Gill or a Gill in -
place of Ribiero, Of course, terrorism has
o be fought with bullets, At the game
time, there has to be political initiative.
And political "intative means that there
has to be a national consensus. At the
same time ‘I put this question to other
pelitical .parties : Why should people be-
longing to different political partieg speak
in "different voices ? Why should a party
having a unit in Chandigarh demand that
Chandigarh. Should be a centrally admi-
nistered unit ? At the same time, the umit -
of that party should demand in other
parts that it sould be a part of Punjab.
Lét all the political parties speak in the
same Janguage. Let all the political par-
ties come out with the same promise, Let
there be a national consensus, And on the
basis of a nationa] consensus the nation
as a whole can tackle the problem of
Punjab, ‘

Mr. Buta Singh, you may be a brave
man. You may be surrounded by the
Black Cats all 'the time. But the people
of India are much more braver and stron-
ger than you are, And, therefore, it is the
people. of-Indid, all the secular forces
committed against terrorism, who have to
be activated, Your policy stands in the. .
way, Your ‘collusion, your compromise
and your concessions to fundamentalism,
whether in Babri Masjil or Ram Janam
Bhoomi Mandir or in Kashmir oy in
Punjab, your policy of compromise, stand
in the way. (Time bell rings)

Therefore, seculariim calls for a con-
certed drive against fundaméntalism and
ﬁrm administrative means, and a¢ the same
time a firm political will, This is a Gov-
ernment which lacks that firm political
will, And that price is being given by the
people of Punjab, And I can telf you that
if terrorism is not fought out politically
and at the same time through administra-
tive way, not Punjab but the whele of
India will have to pay the price for it.

Therefore, I put the only question to

‘Mr. Buta Singh and I wish he explains:

In what way does he intend to tackle the
Punjab problem, because Punjab cannot
be put under President’s rule for all time
to come? You will have to face elec-
tions ? Therefore, what is his strategy so
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far as tackling the problem of Punjab is
concerned T

Thank you, Sir.

THAKUR JAGATPAL SINGH : Why
is your party joining hands with, . .(In-
terruptiong)

SHRI GURUDAS DAS GUPTA : You

arte a (Muerruuptions) You are a* I put
it on record,

THE VICE-CHAIRMAN (SHRI V,
NARAYANASAMY): Take your seat,

Now, there is a message from the Lok
Sabha.

MESSAGE FROM THE LOK SABHA
The Appropriatiop (No.5) Bill, 1989

SECRETARY-GENERAL : I have to
report to the House the foliowing mes-
sage received from the Lok Sabha, signed
by the Secretary-General of the Lok
Sabha : '

“In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business jn Lok Sabha, I
am directed to enclose the Appropria-
tion (No, 5) Bill, 1989, as passed by
Lok Sabha at its sitting held on the 12th
October, 1989,

“The Speaker has certified that this

- Bill is a Money Bill within the meaning

of article 110 of the Constitution of
Indla »

Sir, 1 Jday a_ copy of the Bill on the

Table,

. ——

- RESOLUTION RE. PRESIDENT’S PRO.
CLAMATION UNDER ARTICLE 356 IN
RELATION TO PUNJAB—CONTD.

THE VICE-CHAIRMAN - (SHRI -V.
NARAYANASAMY) Mr, Hanspa.! Five
Mmutzs -

*Expunged as orderéd by the Chair,

[RAJYA SABHA]
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